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ORDER

Per J. SUDHAKAR REDDY, AM:
This is an appeal filed by the assessee directed against the
order of the CIT(A)-1, Bengaluru dated 18/01/2019 for the

assessment year 2013-14.

2. In this case, the CIT(A) has passed an ex-parte order. After
hearing rival contentions, we are of the considered opinion that the
matter should be restored to the file of the CIT(A) for fresh
adjudication in accordance with law, on the grounds of natural
justice. The case of the learned counsel for assessee is that the
assessee would be eligible for MAT credit as and when the CIT(A)

would dispose of the appeal that is pending before him for
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assessment year 2011-12. Under the circumstances, we direct the

CIT(A) to first dispose of the appeal of the assessee for assessment
year 2011-12 and thereafter consider and adjudicate the impugned

appeal for assessment year 2013-14.

3. In the result, the appeal of the assessee is allowed for

statistical purposes.

Order pronounced in the open court on 19% July, 2019.
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